
 

E. No.673/14 

New No.79034/16 

25.08.2020 

Gopal Sons Sahai (HUF) Vs. Kuldeep Sinha  

 

The present matter has been taken up for hearing today by way of video 

conferencing in compliance of order bearing no. 323-355/RG/DHC/2020 dated 

15.08.2020 passed by the Hon'ble High Court of Delhi. 

 
Present: None. 

 

By the aforementioned order of the Hon'ble High Court r/w order             

no. 26/DHC/2020 dated 30.07.2020 also of the Hon’ble High Court, it has been 

directed that evidence in contested cases is not to be recorded till normal 

functioning of the Courts is resumed.   

In these circumstances, matter is adjourned for payment of cost and for  

petitioner’s evidence to 18.12.2020. 

  Copy of this order be sent to the Ld. Counsels for the parties. 

 

  

            (Shirish Aggarwal) 
ARC-1, Central District 
Tis Hazari Courts, Delhi 

                         25.08.2020 



 

 
E. No.614/14 

New No.79056/16 

25.08.2020 

Gopal Sons Sahai (HUF) Vs. Kuldeep Sinha  

 

 The present matter has been taken up for hearing today by way of video 

conferencing in compliance of order bearing no. 323-355/RG/DHC/2020 dated 

15.08.2020 passed by the Hon'ble High Court of Delhi. 

 
Present: None. 

 

By the aforementioned order of the Hon'ble High Court r/w order             

no. 26/DHC/2020 dated 30.07.2020 also of the Hon’ble High Court, it has been 

directed that evidence in contested cases is not to be recorded till normal 

functioning of the Courts is resumed.   

In these circumstances, matter is adjourned for payment of cost and for 

petitioner’s evidence to 18.12.2020. 

Copy of this order be sent to the Ld. Counsels for the parties.  

  

 

   
(Shirish Aggarwal) 

ARC-1, Central District 
Tis Hazari Courts, Delhi 

25.08.2020 



 

 
E. No.89/08 

New No.96637/16 

25.08.2020 

Subhash Chand Saini Vs. Ved Parkash  

 

File was not taken up on 30.03.2020 in view of the order                                

bearing no. 159/RG/DHC/2020 dated 25.03.2020 passed by the Hon'ble High 

Court of Delhi and the matter was adjourned to 25.08.2020.  

 The present matter has been taken up for hearing today by way of video 

conferencing in compliance of order bearing no. 323-355/RG/DHC/2020 dated 

15.08.2020 passed by the Hon'ble High Court of Delhi. 

 
Present: None. 

  

 As no one has appeared today, matter is adjourned for arguments on 

pending application to 18.11.2020.  

Copy of this order be sent to the Ld. Counsels for the parties. 

  

   

(Shirish Aggarwal) 
ARC-1, Central District 
Tis Hazari Courts, Delhi 

25.08.2020 



 

 

E. No.74/11 

New No.97284/16 

25.08.2020 

Zafar Khan Vs. Abdul Gaffar 

 

 The present matter has been taken up for hearing today by way of video 

conferencing in compliance of order bearing no. 323-355/RG/DHC/2020 dated 

15.08.2020 passed by the Hon'ble High Court of Delhi. 

 
Present: None. 

  
 Record is perused. 

 In order dated 01.02.2020, the submission of decree holder no. 2 is 

recorded that possession of the property is with the decree holders.  

As no one has appeared today, matter is adjourned for arguments on 

objections, to 08.01.2021.  

Copy of this order be sent to the Ld. Counsels for the parties. 

  

   

(Shirish Aggarwal) 
ARC-1, Central District 
Tis Hazari Courts, Delhi 

25.08.2020 
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